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Paper Mill at phnlbaoi

4117. SHHI SRIBATCHA D1GAL: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) whether Government have com­
pleted the survey of setting up a 
paper mill at Phulbani, Orissa; and

(b) if ao, the progress so far made 
to implement this proposal?

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES): (a) 
Government have not undertaken any 
study for setting up a paper mill at 
Phulbani in Orissa.

(b) Does not arise.

Assam-Arunachal Boundary Dispute

4118. SHRI K. B. CHETTRI: Will the 
Minister ol HOME AFFAIRS be pleas­
ed to state:

(a) whether it is a fact that the 
border dispute between Assam and 
Arunachal had not yet been settled;

(b) if so, the reasons therefor; and

(c) by when, the Government pro­
pose to settle the dispute?
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THE MINISTER • OF HOME AF­
FAIRS (SHRI. CHARAN SINGH): (a) 
to (c ). The work relating to the de­
marcation of boundary between Assam 
and Arunachal Pradesh has been taken 
up. Efforts are being made to expedi­
te the demarcation after mutual dis­
cussions between Governments of the 
State of Assam and the Union Terri­
tory of Arunachal Pradesh in consul­
tation with the survey of India. Study 
Teams have been set up to go into the 
details of demarcations. The demar­
cation work is likelv to take some more 
time.

Facilities to Neo-Buddhists

4119. SHRIMATI AHILYA P. RANG- 
NEKAR; Will the Minister of HOME 
AFFAIRS be pleased to state whether 
Government are aware of the fact that 
neo-Buddhists from Maharashtra and 
other States are agitated about not 
extending the facilities of job, educa­
tion etc., granted to the Scheduled 
Castes to them; and since most of them 
come from the Scheduled Castes; 
whether Government propose to ex­
tend the facilities to them?

THE MINISTER OF HOME AF­
FAIRS (SHRI CHARAN SINGH): Cen- 
tral Government have already extend­
ed to Neo-Buddhists facilities given 
to Scheduled Castes, such as grant of 
post-Matric scholarships, Overseas 
Scholarships, admission to pre-examL 
nation training centres, assistance to 
girls’ hostels and assistance to non- 
official organisations engaged in their 
welfare. Government of Maharashtra 
have also made available reservations 
in State services. No reservations ex­
cept in favour of Scheduled Castes and 
Scheduled Tribes, are made by the 
Central Government in respect of Cen­
tral Services or posts or All India Ser­
vices. In accordance with the provi-

ns of the Constitution (Scheduled 
Castes) Order, 1050, no person who 
professes a religion different from the

Hindu or the Sikh religion, shall be 
deemed to be a member of a Scheduled 
Caste.

Manufacture of Oil Rigs by BHEL

4120. SHRI BHAGIRATH BHAN- 
WAR: Will the Minister of INDUSTRY 
be pleased to state:

(a) the number of oil rigs manufac­
tured so far in the country with the 
cooperation of Bharat Heavy Electri­
cals Ltd.;

(b) whether they have been manu­
factured with all Indigenous material 
or whether foreign spare parts have 
been used therein and if s®* the per­
centage thereof; and

(c) the place and number of oil 
tigs manufactured in India?

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES): (a) 
Seven rigs are under manufacture with 
Bharat Heavy Electricals Ltd., out if 
which one rig has, so far been com­
pleted and is* ready for delivery.

(b) In the manufacture of first rig, 
both indigenous and imported material 
were used. The percentage of indigen­
ous and imported contents was 35 and 
65 respectively.

(c) The first rig manufactured oy 
BHEL was assembled at their Unit al 
Hyderabad. Its components were 
manufactured at their Hyderabad and 
Bhopal Units besides at Bharat Pumps 
and Compressors Ltd., Allahabad. 
There are two units, both in public 
sector, viz Heavy Engineering Corpora* 
tion, Ranchi (HEC) and Bharat Heavy 
Electricals Ltd., Delhi (BHEL) licensed 
to manufacture oil well drilling rigs 
HEC have not manufactured any rigs 
during last five years. BHEL have not 
set up separate facilities for manufac­
ture of rigs. They have based their 
production on the utilization of the 
existing facilities of BHEL and other 
public sector undertakings as also pri­




